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19.01.2018 (S.N0.103) — Agarwal Alloys Vs. Dayal Commercial Co. Pvt.
Ltd.

ORDER

Ld. Counsel for the Operational Creditor as also Ld. Counsel for the
Corporate Debtor are present.

Ld. Counsel for the Corporate Debtor prays for time to file reply and
Vakalatnama. Prayer is allowed. Vakalatnama be filed within two days along ™
with Board Resolution. Reply may be filed within seven days with a copy to

the opposite party. Thereafter, rejoinder, if any, may be filed within seven

days with a copy to the opposite party.

List on 15.02.2018 for admission.
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JinanKR) “(V:P. Singh)

Member (Judicial) Member (Judicial)




